/AN THE CENTRAL ADMINISIRATIVE TRIKUNAL
JAIPUR BENCH : JAIPUR

' Date of order : 03,05;2002

0.2. WNo: 88/97
Vijay Pal Singh son of Shri Dori Singh by caste Rajput, aged
.about 48 years re51dent of C/o.-l98 LB Railway Colony, gangapur
C1ty,;Dlstt. Sawai Madhopur (Rajasthan) and presently Inspector
of- Works, SawalAMadhopur, Kota. Division: Western Railway, Sawa i
Madhopur (Rajasthan). A - , .
o - cee Applicant.

versus

I. Union of India through the General Manager, Western Rallway,
&hurch Gate, Bombay. Lo '

«
6

2. inisional Railway Manager (Estéblishment), Weétern'Railway,"

.
-l

] KOta-f ' ' . [ i t I \

- 3. -Snri P.P.”Johari,}L,O.W. Grade-11, Western Railway, Kota.

A4; Shri Shant i Lal) I,O.W;’Grade—ll,_WeStern Railway, Shamgarh.

5. Shri Gauri Shanker, I.0.W. Grade - 11, Western Railway, Kota. -
6: Shri H.K. Mahawar, 1.0.W. Grade-I1I, Wesatern Railway, Kota.

7., Shri .Malla Ram Meena, " I.0.W. Grade—li, Western Railway,
Baran. " N ‘
v - ' s ' S e Respondents,'

N .

Mr. Rajendra Prasad,' learned counsel for .the app11cant.
Mr Hemant Gupta, Adv, Brief holder for. Mr. M. Rafid, Counsel forf

- -5 .

tbe(respondents.’ , ' ’

CORAM:

Hon ble Mr. Justice O. P. Garg, V1ce Chairman
Hon'ble Mr. A.P. Nagrath, Admj istratlve Member




:ORDER :

 (Per Hon'ble Mr. Justice O.P. Garg, Vice Chairman) -

. Heard -shri »Rajendra Prasad, learned ~counsel for the

applicant and-Shri Hemant Gupta, holding'brief for‘Mr. M. Rafiq,

L

learned cbunsel for qhe respondents. e _ . S ;

v

2. ' The applicant at the relevant time was posted as Inspector

of Works (IOW) Grade-11 at Sawai Madhopur.  In pursuance of ths

-’
4

- impugned order dated 24.02.97 (Anneiﬁre A/1), he was transferréd' o

from Sawai Madhopur to Kota consequent upon the upgradation of .

Ny

the post of IOW Grade-1I to Grade-1 at Sawai Madhopur. The’

applicant, therefore['cbuld not continue at Sawai- Madhopur on the

post of IOW-II. It is in these circumstances, the applicant has
. * R N ) _ l .

~come before this_Tribunal undep'Section 19 of the Administrative

Tribunals Act, 1985.
. \

3.. After having heard the learned counsel for the parti.es, we
find that_thé applicamt has ho caéé on méritsé He could not have
\continued at Sawai Madhopur'as‘the posf on}#uéh he WBS'working,
. haé been7upgradéd. .fhis necessitated hislfranSfer from Sawai
'nadhopur to Kota. The-épplicant was,holﬁing a trangferable post.
The trahs£er is, therefgéfe, a horm;l incident Qf serVice.‘ Kota
ié_a élaCe,-whicH is QUite close to Sawai Maahopur. We find that -
the ofder of franéfer cannot ‘be faulted on ahy/éround whatsoever.

v . .- 4 ' . —

a

4. . Theno.lf is devoid of any merits and substance. 1t is

accordingly dismissed with no order as to costs.

H

“{?/U\J “}f}}y U
(A.P. Nagrath) "
Adm. .Member 1 -



